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(e) if so, results thereof. Depart­
ment /Ministry-wise?

The Deputy Minister in the Minis­
ter of Home Affairs (Shrimati 
Chandrasekhar): (a) to (e). A State­
ment is laid on the Table of the 
House. [Sec Appendix II, annexure
No. 49],

Retirement Age of Scheduled Castes
and Scheduled Tribes Employees

1691. Shri Jayaraman: Will the
Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that the 
Scheduled Castes and Scheduled 
Tribes have to suffer at the time of 
retirement since the relaxation of age 
in the matter of recuitment is not 
adjusted to the retiring age; and

(b) if so, whether Government have 
considered this problem?

The Deputy Minister in the Ministry 
•f Home Affairs (Shrimati Chandra­
sekhar) : (a) and (b). There is no bar 
to the entry of Scheduled Castes i 
Tribes in Government service at the 
normal age prescribed for all cate­
gories, but the maximum age limit 
prescribed for recruitment to various 
posts is relaxed by 5 years in their 
case. This is a concession and is al­
lowed to them because many amongst 
them not have attained the requisite 
educational standard at an earlier age. 
This age concession involves no suffer­
ing for Scheduled Castes | Tribes. Once 
a member of a Scheduled Castes/ 
Tribes enters Government service, he / 
she is subject to all the rules and 
conditions of service that are appli­
cable to all Government servants. The 
age of retirement is related to physi­
cal and mental fitness which is a 
•onsideration which uniformally ap­
plies to all employees. Government 
are advised that it would be uncon­
stitutional to provide a special age of 
superannuation for Scheduled Castes 
and Tribes.

Deshbandhu College, Kalkaji

1692. Shri Venkatasubbaiah: Will
the Minister of Education be pleased 
to state:

(a) whetther it is a fact that great 
difficulty and inconvenience is being 
experienced by the students o f Desh­
bandhu College, Kalkaji, New Delhi 
for lack o f hostel accommodation;

(ib) whether Government propose to 
construct a hoostel for the students; 
and

(c) if so, when they would begin 
construction?

The Minister of Education (Dr. 
K. L. Shrimali): (a) and (b). No.
Sir.

(c) Does not arise.

Rashtriya Panchang

1693. Shri C. K. Bhattaeharyya: Will 
the Minister of Home Affairs be pleas­
ed to state:

(a) whether Government are aware 
that a “Kashaya month” is occurring 
in the year 1885 S. E. and this would 
cause a confusion in the arrangement 
to be followed in the Calendras in dif­
ferent parts o f India and also between 
the followers of correct calculation 
shown in the Rashtriya Panchang and 
those not following the same:

(b) if so, what steps have been 
taken by Government to stop such 
confusion; and

(c) whether Government propose 
to make a public declaration regard­
ing their policy about Panchang mak­
ing to bring about uniformity among 
Calendars in the country?

The Minister of State in the Minis­
try of Home Affairs (Shri Datar):
(a) Yes.

(b) and (c). The matters is under 
consideration.




